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LOK SABHA DEBATES

—_— —

LOK SABHA

December® 17, 1971/ Agrahayana
26, 1893  (Saka)

Friday,

Thee Lok Sabha met at Ten of the Clock
[MR. SPEAKER in the Chair]

RE : STATEMENT BY PRIME
MINISTER

MR. SPEAKER : The Prime Minister
will make a statement at 12.30.
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MR. SPEAKER :
this.

1 do not agree with

10.01 hrs.

PAPERS LAID ON THE TABLE

CORRECTION TO REPLY, CENTRAL
EXCISE (SEVENTEENTH AMENDMENT) RULES,
NOTIFICATIONS, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) 1 beg to lay on the Table—

(1) A statement correcting the reply
given on the 4th June, 1971 to U nslarr -
ed Question No. 1352 by Sarnvashri
Jagannathrao Joshi and Hukam Chand
Kachwai regarding Indian Coins seized
from a firm in Kasganj (U.P.) together
with a statement giving reasons for
delay in correcting the reply.

(i) Statement

Part (a) of Unstarred Question No.
1352 tabled in the Lok Sabha on 4-6-1971
by the Hon’ble Sarvashri Jagannathrao
Joshi and Hukam Chand Kachwai sought
information on  whether Indian coins
weighing about 10 maunds and equipment
which is used for melting them, were seized
in a raid carried out on a firm in Kasganj,
in Uttar Pradesh in the fortnight of May,
1971. The answer given to this part of the
question was that “The U.P. Police made a
raid on 2-5-1971 at the firm of one Lakhpat
Rai of Kasganj andse ze bout 1000 Kg-
of 2P and 5P coins along with certain melting
equipments.” The U.P. Government have
since advised that the figure of 1000 Keg.
reported earlier may be corrected as 152
Kg. The mistake had occurred on account
of some fault in the transmission of the



3 Papers lald

{Shri K. R. Ganesh]

message from the District to the State
Government. [ would, therefore, like to
correct the reply already given by me to part
(a) of the above mentioned question. The
correct reply (o parl (a) of the question is :

(a) The U.P. Police made a raid on
2-5-1971 at the firm of one Lakhpat
Rai of Kasganj and seized about 152
Kg. of 2P and 5P coins including
melted coins along with certain melting

equipments.
(i) Statement

The correct information was received
from the U.P. Government on 2-8-1971,
but 1t could not be processed before 12-8-1971
when the L.ok Sabha adjourned. The delay
is regretted.

(2) A copv of the Central Excise (Seven-
teenth  Amendment) Rules, 1971
(Hindi and English versions) pub-
lished in NMotification No. G.S.R
1780 in Garette of India dated the
27th November, 1971 under section
3R of the Central Lxcives and Salt
Act, 1944,

{Placed in Librar. See No, LT-1301/71]

(1) A copy each of the following
Notifications under section 296 of
the Income-tax act, 1961 :-—

(f) 5.0. 5249 published in Gasetle
of India dated the 29th Novem-
ber, 1971 conlaiming corrigenda
to Notificauon No. S.0. 1997
dated the 14th May, 1971,

(i) $.0. 5250 published in Gazette
of India dated the 291th Novem-
ber, 1971 containing corrigenda
to the Hind:t version of Nou-
fication No. $S.0. 1997 dated
the 14th May, 1971,

[Pluced in Library. See No. LT-1302/71}

{4y A copy each of the following Noti-
fications under sub-section (4) of

DECFEMBER 17, 1971
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section 46 of the Wealth-Tax Act.
1957 :—

(/) 5.0. 5185 published in Gazetio
of India dated the 22nd Novem-
ber, 1971 containing corri-
genda to Notsfication No. 8.0.
999 dated the Ist March, 1971,

(i) S.0. 5185A published in Gazetie
of India dated the 22nd Novem-
ber, 1971 containing corrigenda
to the Hindi version of the
Notification No. S.0 99
dated the Ist March, 1971.

[Placed in Library. See No. LT-1303'71]

(5) (r) A copy of Notufication No.
F. 4 (40)/71-Fin  (G) (Hindi
and English versions) published
in  Delhi Garsztte dated the
10th November, 1971 containing
corrigendum to  Notification
No. F. 4 (40)/71-Fin. (G) dated
the 26th July, 1971, under sub-
section (4) of section 26 of the
Bengul Finance (Salex lax)
Act, 1941 as in force in the
Umion territory of Delhi

(i) A siatement (Hindi and Fnglish
versions) showing reasons for
delay in laying the above Noti-
fication.

[Pluced in Librarv See No LT-1304/71]

(6) A copy of Noufication No. G.S.R.
1788A (Hindi and English versions)
published in Gazette of India dated
the Ist December. 1971, under sec-
tion 159 ol the Customs Acl, 1962,
together with an explanatory Memo-
randum.

[Placed in Librarv. See No. LT-1305/71]

(7 A copy of the Mysore Excise (Lease
of the Right of Retail Vend of
Liguors)  (Amendment)  Rules,
1971 (Hindi and English versions)
published in Notification No. G.S.R.
310 in Mysore Gazette dated the



© 7th October, 1971 under sub-séct,on
(4) of section 71 of the Mysore
Excise Act, 1965, read with clause
(e) (iv) of the Proclamation dated
the 27th March, 1971, issued by the
President in relation 1o the State of
Mysore.

[Placed In Library. See No. LT-1306/71)

(8) A copy of Mysore Notification No.
S5.0. 1562 (Hindi and English ver-
sions) published in Mysore Gazette
dated the 9th Scptember, 1971,
under sub-section (ii) of section 30
of the Mysore Lotteries and Price
Competitions Control and Tax
Act, 1951, read with clause (c) (iv)
of the Proclamation dated the
27th March, 1971 issued by the
President in rclation 1o the Stale
of Mysore,

[Placed in Library. See No. LT-1307/71]

NOTIFICATIONS unm-n AIRCRAFT  ACT

AND ANNUAL REPORTS AND ACCOUNTS OF
AIR INDIA AND INDIAN AIRLINES

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (DR. SAROJINI MAHISHD):
1 beg to lay on the Table—

(1)(@) A copy cach of the following
Notifications (Hindi and English
versions) under section 14A of the
Aircraft Act, 1934 —

{i) The Aircraft (Amendment) Rules,
1971, published in _‘Qloliﬁution
No. G.S.R. 172 .in Gazette of
India dated the 6th February,
1971, together with an exoilm-
tofy Note,

(i) The Aircraft (Fourth Amend-
ment) Rules, 1971, published in
Notification No. G.S.R. 411
in Gazette of India dated the
27th March, 1971, together with
an exphn;tory Note.

() The Aircrah (Third . Amend

mémnuh,;b'n pubﬁnhodh-
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Notification No.' G.S.R. 412
in Gazette of Indin dated the
27th. March, - 1971, together
with an explanatory . Note.

(n} The Aircraft (Fifth Amendment)
Rules, 1971, published in Noti~
fication No. G.S.R. 714 in
Gazette of India dated the
15th May. 1971, together with
an cxplanatory Note,

(b) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the above Notification,

|Placed in Library. See No. LT-1308/71]

(2) A copy cach of the following papers
(Hindi and English versions) under
sub-section (2) of section 37 of the
Ait Corporation Act, 1951.

(i) Annual Report of the Air India
for the ycar 1970-71 :—

(i} Annual Report of the Indian
Airlines for the year 1970-71.

(3) A copy cach of the following papers
(Hindi and English versions) under
sub-section (4) of section 15 of the
Air Corporations Act, 1953 :—
(/) Certified  Accounts of the Air

India for the year 1970-71 toge-
ther with the Audit Report
thereon,

(#) Centified Accounts of the Indian
Airlines, for the year 1970-71
together with the Audit Report
thereon.

[Placed in Library. See Wo. LT-1309/11]

REVIEW AND ANNUAL REPORT OF WATER AND
Power DEVELOPMENT CONSULTANCY SFR-
vices (INDIA) L1p. ’

THE MINISTER OF iu_uttq.mon
AND POWER (DR. K. L. RAO): I
beg:to lgy on the Table & copy each of the .
following - papers (Hindi and . Engﬁsh ver-
sions) under ~sub-section (1) “of ~ seclion
619A aof the Comptniu Act, 1956 :—

-(I)Remwmﬁomuntlw

working ‘of me er and m-a
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{Dr. K, L. Rao)

Development Consultancy Services
(india) Limited, New Delhi, for the
year 1970-71.

(2) Annual Report of the Water and
Power Development  Consultancy
Services (India) Lirmted New Delhi
for the year 1970-71 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thercon.

[Placed in Library. See No 1T-1310/71]

COMMITTEL ON PRIVATI MEMBERS®
BILLS AND RESOLUTIONS

MinuTES
SHRI G. G. SWELL (Autonomous
Districts) : 1 beg 1o lay on the Table

Minutes of the sutings (6th to 8th) of the
Commutiee on Puvate Members® Bills and
Resolutions held during the current session.

10.02 hrs
MLSSAGES FROM RAJYA SABHA

SECRETARY  Sir, 1 have to report
the following messages reccived from the
Secretary of Rajppa Sabha —

(#) *In accordance with the provisions
of rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
1 am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the 15th December. 1971, agreed
without any amendment to the Coking
Coal Mines (Emergency Prowsions)
Bill, 1971, which was passed by the
Lok Sabha at its sitting held on the 13th
Decemnber, 19717

(ir) “lo accordance with the provisions
of rulg 127 of the Rules of Procedure and
Conduct of Busineds in the Rajya Sabha,
1 am dicected 1o inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the I6th Decamber, 1971, agreod
without any amendment to the Naval
and Aftircra  Frize Bill, 1974, which

DECEMBER 17, 1974
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was passed by the Lok Sabha at its sitting
held on the 15th December, 1971." ’

(i) *In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, | am directed to enclose a copy
of the Essential Commodities (Amend-
ment) Bill, 1971, which has been passed
by the Rajya Sabha at 1ts sitting held on
the 16th December, 1971.

(iv) “In accordance with the prowi-
stons of sub-rule (6)of rule 186 of the
Rules of Procedure and Conduct of Busi-
ness in the Rajya Sabha, | am directed
to return herewith the Appropnation
(No. 4) Bill, 1971, which was passed by
the Lok Sabha at its sitting held on the
14th December, 197], and transmitied
to the Rajya Sabha for its recommenda-
trons and to state that thus House has
no recommendations to make to the
Lok Sabha 1n regaid to the said Bill.™

(¥) “In accordance with the provisions
of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business
in the Rapya Sabha, I am directed to
return herewith the Punjab Appropria-
tion (No. 2) Bill 1971, which was passed
by the .ok Sabho at its sitting held on
the 14th December, 1971, and transmitted
to the Rajya Sabha for its recommen-
dations and 1o state that this House has
no recommendations (0 make to the
Lok Sabha in regard to the sad Bill ™

ESSENTIAL COMMODITIES (AMEND
MENT) BILL

SECRETARY : Sir, [ lay on the Table
of the House the Essential' Commodities
(Amendment) Bill, 1971, as passed by
Rajya Sabha on the 16th December, 1971,

10.03 hes.
ASSENT TO BILLS

SECRETARY : Sir, 1 lay on the Table
following seven Bills passed by the houses
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Asunances Report

of Parhament durning the currenl sess'on

and aswented (o since a report was last

made to the House on the 16th November,
1971 —

(1) The Stamp and Excisc  Duties
(Amendment)  Bali, 1971 ,
(2) The Indusirial Disputes (Amend

ment) Bdl, 1971 ,

(3) The Railway Passenger bares Bull
1971 ,

(4) T¢ Tax on Postal
191

(5) 1+ Inland Air Travel TaxBill 1971 ,

Articles  Bill

(6) The Air Cosporations (Amendmunt),
Bill, 1971 ,

(7) The Arms {Amendment) Bill 1971,

COMMITTET ON PUBLIC UNDIR-
TAKINGS

SixtH TINTH AnD E1EviNTH REPORTS

DR KAIl AS (Bombay South) I bheg
to prewnt the following Repoits of the
Committec on Public Undertakings -

(1) Sinth Report regdiding action taken
by Government on the recommendations
contwned in then Seventieth Report
(Fourth Lok Sabha) on India Toutism
Development  Corporation,

(2) Tenth Reporl regarding action taken
by Government on the recommendauions
contained n their Sixty-minth Report
(Fourth Lok Sabha) on Airr India

(3) Eleventh  Report regarding action
taken by Government on the recommenda-
tions contamed in ther Forty-math
Report (Fourth Lok Sabha) on Industrial
Finance Corporation of India.

COMMITTEE ON GOVERNMENT
ASSURANCES
Siconp RepORT
SHRI V, SHANKER GIRT (Damoh) :

ACRAHAYANA 26, 1893 (SAKA)

BOH 10

I beg Lo present the Second Report of the
Committee on Government  Assurances,

10 04 hrs
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMLE N-
TARY AFI AIRS AND SHIPPING AND
TRANSPORT (SHRI RAJBAHADUR)
S | rise to announce that Government
Buwness in this House during the week
commencing tiom 20th December, 1971,
will consist of

(1) Consideration of any item of Govern-
ment  Business cared over trom  today's
Order Paper.

(2) Conwideration  and passing of

The Umion Territonies Taxation 1aws
(Amendment) Bill 1971

The Lssenual Commodiies (Amend-
ment) Bill, 1971, as passed by Rajya
Sabha

The Uniar Pradesh Cantonments (Control
of Rent and Fyvichon) (Repealy Bill,
1971, as passed by Rajya Sabha.

(3) Consideration of an amendment made
by Rajya Sabha in the Prevention of Insults
to National Honours Bul, 1971

(4) Consideration and passing of

The Contempt ot Court Bill, 1971, as
passed by Rajya Sabha

The Prevention of Food Adulteration

{Lxtention to Kohima and Mokok-
chung Districts  of  Nagaland,
Bill, 1971.

The Departmental Inquinies (Enforce-
ment of Attendance of Wilnesses

and Production of Documents) Bill,
1™

The Diplomanc Relations (Vienna Con-
veoton)  Bell, 1971,
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SHRI S. M. BANERJEE (Kanpur) :
We are now meeting for thre¢ hours every
day. That means ninc hours for three
days. By no streich of imagination will
we be able 1o finish all this business unless
we sit for six lo seven hours a day. Now
that Dacca has iallen and the Bangla Desh
Government has been established, and we
have also known the attitude of the Ameri-
can imperiahsts, is there any objection to
have a discussion for three or four hours
on the international situation with parti-
cular reference to the conduct of the Ameri-
can imperialists ? | hope you will kindly
allow a discussion, You should allow a
discussion. 'We have not got any oppor-
tunity 10 condemn those people who
really wanted to bulcher the people of
Bangla Desh.

MR. SPFAKER
condemned.

it vTeTe el (TeAT) W A Wi
o ¥ At & gm wei A R A wfe

ot wew fagrt wrwiht (ooferae) W@
widardt wedtn wvd wolt { wATAY # a® AT A
fexr & swrem g% vy A 3

W wgT A gar ar aie P &
LL

o wew fagr? wrerdd: a1, wrw famt v
frrgr gy At aer Eiform o

MR. SPEAKER : | think next week
we will have 10 sit according lo our normal
timings. FEverything might be over by that
time.

oft wew fagrt et o w9 AT 6
st fifam o arér afrfecfa o7 woi =7 &
g ot frdiewe uror samr wft o ey 69
ot oft & 3w ¥ 397 awe &7 w7 FR s i
wfied 1

FOR, T A7 AT ) ewfT WO © Ay &
firibere wTY ATET T I T w7

o v wgne : wgt w6 wprre Y esfir
S ¥ faiew w7 wie b, v ¥ Fev qonnk

They stand self-
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SHRI 5. M. BANERJLY : What about
the discussion we have demanded

SHRI RAJ BAHADUR : | would beg
of hon. members to take note of tne fact
that the wholec matter is being dicussed in
world forums and in the Secunty Council.
We have never shut out a discussion, but
the question is, shall we allow the Foreign
Minisier 1o return ? He 1s  expecied in
two or three days’ time. I will be much
better if he returns.

SHR1 H. N. MUKERJEE (Calcutta
North-cast) : Let this matter be finalised,
Pending the Foreign Minnter's return,
Jet Government give an assurance Lhat aller
the Foreign Minister comes, we shall be
sitting and having a discussion.

MR. SPEAKER : | hope it will be posai-
ble for you 10 let the House know about it
a little later.

SHR] RAJ BAHADUR : 1 will consult
the Leader of the House and then inform the
House.

v AR AE LTI R
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AMENDMENT) BILL. AS PASSED BY
PARLIAMENT, TO STATE LEGISLA-
TURES FOR RATIFICATION

THE MINISTER OF LAW AND
JUSTICE (SHR1 H. R. GOKHALE) : The
Constitution (Twenty-fifth  Amendment)
Bill, 1971 was passed by both Houses of
Parliament by majority of the lotal member-
ship of each House and by majority of not
less than two thirds of the members of each
House present and voting. A question has
arisen  whether before the Bill is presented
to the President for his assent, the amend-
ments proposed by the Bill required ratifi-
cation by State Legislatures under the
proviso to Article 368 of the Constitution,
The contention may be put forward that
the terms in which Article 31C is framed
deprive the Courts of part of their jurisdic-
tion and therefore this article required
such ratification. The Government takes
the view that such ratification is not neces-
sary, However, with a view to avoiding
difficulties thal may possibly arise and oul
of abundant caution Government has deci-
ded to refer the Bill for ratification to State
Legislatures under the proviso of Article
368 of the Constitution.

In view of the importance of the matter,
the State Government are being advised to
convene their Legislatures as carly as
possible in order to bring the amendments
into effect within the shortest possible time.

PR

10.10 hrs.

CODE OF CRIMINAL
BILL

PROCEDURE

CONCURRENCE IN RATYA SABHA RECOM-
MENDATION TO APPOINT A MEMBER TO JOINT

. THE MINISTER -OF STATE IN THE -

MINISTRY OF HOME AFFAIRS {SHRI

13 AGRAHAYANA 26, 1893 (S4K4) Union Taritories 14
v . Toscation Laws '
(Amdi.) Bill .
10.08 hrs. K. C. PANT) : On behalf - of Shri Ram
STATEMENT RE : REFERENCE OF ' "8 Mirdha, Ibeg tomove :
CONSTITUTION (TWENTY-FIFTH

“That this House do concur in the
recommendation of Rajya Sabha that
Lok Sabha do appoint a member of
Lok Sabha to the Joint Committee of the
Houses on the Bill o consolidate and
amend the law relating to criminal pro-
cedure, in the vacancy caused by the
resignation of Shri Kedar Nath Singh
and do resolve that Shri B, R, Shukla be
nominated 10 the said Joint Committee
to fill the vacancy.”

MR. SPEAKER : The qguestion is :

“That this House do concur in the
recommendation of Rajya Sabha that
Lok Sabha do appoint a member of
Lok Sabha 1o the Joint Committee of
the Houses on the Bill 1o consolidate and
amend the law relating to criminal pro-
cedure, in the vacancy caused by the
resignation of Shri Kedar Nath Singh
and do resolve that Shri B. R. Shukla
be nominated lothcsuld Joint Cummmce
to fill the vacancy.'

. The motion was udopted _ .

e T R——

10.11 s,

UNION TERRITORIES TAXATION
LAWS (AMENDMENT) BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFMRS
(SHRI1 K. C. PANT) : 1 beg to move for
léave to introduce a Bill further to amend -
certain taxation laws in the Union terri~

SE——

' cmm ln Gaumof India Emwdim.vm 1, section z.dmd I‘?. 12. 7).



15 Statwiorv Resl te

MR. SPEAKLR  The guestion 15

“That leave be granted to introduce
4 Bill further to amend certain  taxation
lavs m the Union territories

The motion was adopted

SHRI k € PANT i
the Bill

infroduce?

10 12 hrs

STATUTORY RESOLUTION RF DI L HI

ROAD TRANSPORT LAWS (AMLND-

MENT) ORDINANCE AND DI IHI

ROAD TRANSPORT | AWS (AMEND-
MLNT) BlI L

MR SPLAKFR W have only 1 hour
and 45 minutes left lon the discussion on
the Statutory Resolution and the Delht
Road Transport Laws (Amendment) Bill
We have 1o take up the Private Members
Business at 11 30 A M 1 propose that this
Bl may be finshed earlier because it 1y
no us¢ postponing it just for 10 muputes
to nixt weeh | hops you will agrec

He has already hled the statement 1c-
gaiding the expenditure nvohvad OI
course that was quile a contioversal maltet
11 13 safe that he has already filed it  Both
the Statutory Resolution and the Bil will
be discussed togeiher

Dr Laxminatain Pandeya

o Wl AToRw qredd (WA
wgren, & sy v § —

qEne

“gy AW TeEtT T 3 AR 1971 7
weariye fawelt srww qivaes fafom (wwre)
WEITEW, 1971 (1071 W7 WETHN TR

21) w1 fropie st #

wow wEd, W e ¥ WO P
w were ¥ fe frow felt woeme g

“Finiroduced with (he  1econimendanon Of the PRESIDENT.

DECEMBER 17, 1971

g~ =
1l
1531

]
p
;

%

|

435
-9
24

133
11

3
7
Fl
o
&y

i3
i

%1

i%g

-‘P‘_:b._y
>
.

i
¥4
a4

1,291223%
48
3%
3
*
&
13
L
2241

%
i
£
;




17 Sratutary
Resi re

wrh a ward, o feslt o af fasslt

$3:
EF
1321
ﬁ?i 1
73
41
SEE

|

4
=

i4
i
24
R
- %

17
%
)
E

E
b
1

i3
1%

:
55

131
t

i

i*1
137
o M

£

i
O

1
'i
- &
- |
o

i
34
37
§,
24

3

%
P!
%sg

'R
nda

i«

1
83
'FEFE

o &
i ]
F-
L-3
|

|
3
23

24352

s orrdl eftr v 0 Farforw w7 AT o,
e fr apt ¥ v o A sferd o ot 8,
%) wmw & wd o qe 8, T wfeArk g
a¥, rfwr A fi 8 sreew oo, Sodt oo &
werw mfey & ereper & wrewy, Ao

Moved with the recommendation of the President.
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st /Y 1 quTAT WS s @ 4y e
A § ATEAA A T FAGT ST A ST T
faar war v wfafrmr ¢ sy @ a fy
TH AT T AqER fwar T 0 gfer B oA
T T AT O TR qET ¥ gaeAr gk
AR F T AT 7 0H FTY R 8 47 9w ey
™ (@ 771 geAmr & % o WemW S
war ¥ &y S AT 91w fAw Ay awr 9w 91
faromey ¥

MR SPFAKER Statutory
moved

“This House disapproves of the Delht
Road Transport Laws (Amendment)
Ordimance 1971 (Ordinance No 21
of 1971) promulgated bv the President
on the 3rd November, 1971 *

Resolution

THI MINISTER OF PARIIMEN-
TARY AFTAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
Sir, 1 bug to move*

“That the BUI piovide for the esta-
blisbment of a Road Transpert Corpora-
tion for the Umwon Territory of Delhs,
and. for that purpose, furthet to amend
the Road Transport Corporations Act,
1950, and the Delhi Munxipal Corpora-
t1on Act, 1957, and for matters conne.ted

B
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therewith or inuidental thereto, be taken
mio consideration

My hon friend, Dr Pandeya, knew that
both the Statutorv Resolution and this
Bill are going to by discussed simultancously
But, 1ight at the beyinning 1 am sorry to
note that he has tried to bring in a hittle
amount of pohitcis and apportionment of
blame | would not do that 1 will only
try to say what the state of affairs was
Of course, 1t was well known that the
Delht Municipal Corporation 1s being run
and controllcd by 4 partiular Party to
which Dr Pandeya belongs and he s try
ing perhaps to shift the blame on lo a
commitiee of the Coiporation which was
wonstituted by and under 1ts own majority
in the corporation It should be having
1Its own majority even on the D1U Board
of Management 50 these fauts are known
1 will not go fuither than that 1 will only
say what (he state of affairs was

The Dulhi Transport Undertaking was
ueated under the Delmt Muniwpal Con
poration Act as lar back as 1957 1lven
at that time there was a demand that it
should be run by a statutory corporation
tven so under the arrangement that was
brought about through the Delln Municipal
Corporalion Adt, this was given ovel (o Lhe
Munwipal Corporation and 1t functioned
trom 1957 for a tew years when the demand
gtew louder for the creation of an auto-
nomous corporation  In 1966, in facl a
Bill was introduced to replace the Delh
Transport Undertaking by a .orporation
4s a separate siatutory body  But the Bal
lapsed with the dissolution of the Parliament

The Admimistiative Reforms Commis-
sion and the Working Group on the Metto-
politan Transport Services also recommend-
<d the constitution of a statutory carpora-
tion  The services of the Deltu Transport
Undertaking were loudly complamed of by
the people and the users

The finances of the Corporation touched
the rouk bottom level with mcresing losses

DECEMBER 17, 197
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from year to year The gap between
the earmings of the undurtaking and the
expenditure continued to widen Up.wo
3ist March 1971, the loans advanced by
the Government to the DTU totalled up-
(o Ry 16 5% crores A very small amount
out ot that was paid and the outstanding
as on 31st March, 1971 was of the order of
Rs 14§ crores 1lhe loan Insta: monts
also remammed unpaid The amoun of
instalments that remained unpanl Jusgre
gated 10 Ry 55 croles The amount
of interest thereon which also was unpawd
was of the order of Rs 371 vames o on
31-3-71 This totalled upto Rs 8 21 « ores
The loans advanced for purchase of sohicles
were converted 1mto ways and meirs te
sources 1 am sure the Paity i power in
the Corporation could and should | we
controlled all that  This led to an wwer-
aging of the fleet and dcu e shoitaee of
buses 10 the extent that now 37°, buass
are over 8 years old and 24 of th. 1 are
ay much as over 10 years old on 3st March

There was only one Central Wotk wop
and hittlz carz was given 1f | mav say o
to the provision of newessary and adiguats
machinery and enuipment and works' op
for maintenance needs

The DTU owned 1391 buses of whuch
only 934 buses weie on the road m the
beginning of November, 1971 when the
Delhi Transport Undertakiog was taken
over 230 prnivate buses were introduwed
i the setvice but not to any appreciable
effect R0 buses out of the fleet (lLarly
deserve scrapping

The scheduled trips per day, although
they were advertised to be as many as
15992, 1n the beginming of 1971 only 12526
were operated, meaning thercby that as
many as 3466 trips were not at &ll operated
1t 18 estimated that 270 more buses are needed
just to meet the moderate demands of
the people And a further number of 200
buses could be repawed If 270 buses
could be provided and these 200 buses
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would be properly repaired, a good bul
of madequacy perhaps could have been
overcome

This state of aflars aciounts for the
unsalisfactory nature ol the serviues leading
1o public discontent and considerable law
and ordet probl:ms which are wall-known
to the House, | need not go into them
The take-over became an  unavoidable
newessity and we could not  escape t.
Ihe 1esult was that although the Pariament
Wwas not in sesston and we could not call
a speaial session of the Parhament for this
putpmse w. had to issue an  ordinance
n view of the law and order problem and
i+ iew ol the growing and loud complainty
W could not but respond 1o the demands
of the people 1o redress then grievances
Naturally, an ordinance was promulgated
and theie was ample justiiiation for that
Th~ Bill only seeks to replace the Ordinance

I mav also 1n a few words make a men-
tion of what has since been done  But
I would alvo hike to sav a few words on
the point Dr  Pandeya has spe.fially
dwelt  He has ashed what aid was given
to the Corpotation  Since 1967 68 which
I thmk s th* cruval period that he has
got in mind the Government had advanced
an amount of Ry 660 lakhs 1o the ersiwhile
undertaking of whith Rs 152 lakhs was
for ways and means joans and fo1 meeting
the working expenses That means @
substantial amount was allocated also for
ways and means position Suc 288 of the
Delti Munmioipal Corporation Act 1957
enjoined upon the Delht Transport Com-
mattee to take steps, from time to time for
providing, <ecuning and promoting an
efficent  adequate and economical and
properly co-ordmatcd system of road trans-
port This was clearly the responsibility
of the Corporation and can hardly be shifted
fo s submidiary body thet was constituted
under i

Samte this underlaking has been taken
over, &4 good number of improvements
havé been made and satisfactory results

Starwrory AGRAHAYANA 26, 1893 (S4KA)
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have been achieved The average numbe:
of buses now on roads was 1175 m Novem-
ber as agamst 1118 on Outober 1971,
The number ol trips which were scheduled
daily have been increased by 5%9 They
are now 16159 as compared to 1562% n
October Tnps operated dailv also have
increased by 1157 The percentage of trips
operated 15 now 77 26°, as against 72 68°,
The daily trips this year have thus increased
by 981 The awrage traffic income per
dav alo has increased in the month of
November by Rs 33,834 and the inome
per bus per day has also increased from
19210 211 Simularly, the income per kilo-
metre has increased from 108 0510 110,01,
The expenditure per kilomcire has gone
down from 164 02 NP in November 1970
to 130 37 NPin 1971 The monthly average
working loss which used to be of the order
of Re 11 lakhs between April and Septem-
ber 1971 has been reduced to Rs 7 lakhs
This, 1 think 15 a significant achievement
and 11 has to be {aken into account.

However sin.e the Fmergency was decla-
red the daly revenues have come down
because the DTC had to give up a number
of servites on account of the black-out
1 would lihe to say that an appreciable
progress has been achicved but we should
ceitainly be cautious, We cannot hold
out any gicat hopes for results to be achiev-
ed in any short span of ume We arc
trying to do whatcver s possibie  For
this a number of buxs have to bc added
and we have taken some steps to this end
UP has agreed to loan us 40 buses, of which
35 have alrcady beun received

We have trud to improve ihe services
generally  Many of the major demands
of the students have been agreed to, Pro-
posals to link the colonies and other de-
mands of the people have also been met,

10 a large extent

Incentive schemve have been mtioduced
to ensure beiter performance on the part
of dnvers and other staff. We have fixed
safety first as our firs! target. Jf driver
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15 able to perform his duties in a way that
avolds accident or loss of hife or hmb while
domg his duty satisfactorily, he will be
given some prescribed incentive On the
mantcnan.e side also, if the mainicnance
and repairs ensures smokeless buses, we
shall reward the concerned stafl and work-
man with suitable incentives

Orders have been placed for an additional
264 chassis and 30 mmi buses We hope
that by March 1972 these orders will be
comphed with A good number of these
chassis will by that time also be provided
with bodizs to as to augment the services

The LIC group imnsurance scheme for
workers 15 also under consideiation 267
daily-rated workers have rewently bewn
brought on monthly rates of pay [ urther
action 1y being procussed for more such
daily rated workers We have tried to do
whatever 15 possible within this himited
time that we had It was no pleasure to
us to take the DTU over and assume all
the 1esponsiility for running it satistactonily-
We did o because of the exigencies of the
situa.on, the public demand, in the face
ot mounting grievances, leading even to
a law and order situation

With these words, 1 move
MR SPEAKER Motion moved

“That the Bill 1o provide for the
establishment of a Road Transport Cor-
poration for the Umon Tormtory of
Delhi, and, for that purpose, further to
amend the Road Transport Corporations
Act, 1950, and the Delli Municipal
Corporation Act, 1957, and for matters
connected therewith or incidental thereto,
be taken into consideration **

Both the Statutory Resoluuion and the
Bill are before the House ”

SHRI R. V. BADE (Khargone)
On a point of order Yesterday, Shn
Jyotirmoy Bosu had ramsed an objection
concerning the financal memorandum and

D RT Laws(Amdt) Ord &
DRT Lans Amdt y Bill

%

T had supported him When the Bill was
mtroduced, there was some financial memo-
randum to which we raised objection on the
ground that 1t did not conform to the re-
quirements of the rules Today he has not
formally introduced the revised memo-
randum When 1 came here T found this
paper lying on my seat It should have
been formally introduced, for it 1 part
and parcel of the Bill

MR SPFAKER 1 have carcfullv seen
it and allowed 1t

SHRIR V BADF Yesterday the Depulv-
Speaker had said that he would give a
ruling on this

MR SPFAKFR The hon Minister has
comphed with the requirement .

SHRI RAJ BAHADUR With all res-
pect I still mamtain in regard to that matter
in which 4 ruling was reserved vislerday
that 1t was not necessary for me to do o0
But in ordet to owveicome the objection
raised 1 have done ths,

SHRI1 JYOTIRMOY BOSU (Diamond
Harbour) 1 still mamtamm that hews
required to do it.

MR SPEAKER When 1 am here, why
should the Mimister interject with this ob-
servation

SHRI RAJ BAHADUR 1 submat that
that no such ruling may be passed which
may embarrass us m future
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There is a difference between” the courts
and this House. Hon Members should be
careful.

!

SHRI H. K. L. BHAGAT: | thank you

very much for the guidance.

I shall correct myself accordingly. Thank
you very much; | am most grateful,
Sir.

MR. SPEAKER: | am reminded myself
of that atmosphere which I do not like to
prevail here also.

=it weat fagrd qwmat o (sarferr) @ w9
1 W g &1 T & f At w aw i 7
oaT =T dl Ael 8 ¢

wea "ged ; fareg 1 41 q@ A 99,
HAET THT § |

*SHRI E. R. KRISHNAN (Salem):
Hon. Mr. Speaker, Sir, I am thankful to
you for giving me an opportunity to say
a few words about the Delhi Transport
Laws (Amendment) Bill moved by the
hon. Minister of Transport. 1 welcome
the setting up of a Delhi Transport Cor-
poration in the Public sector.

I need not stress the vital role of local
transport especially in the capital city of
the country. As the hon. Members who
preceded me pointed out, the population
of Delhi is 50 lakhs and it is increasing very
rapidly. It is also known that the floating
population coming from neighbouring
States to attend to their work in the capital
is about 25,000 to 30,000 a day. You
are also aware that tourists from all over
the world make it a point to visit Delhi,
as it has historical significance for them.
The Government should realise what im-
pression they will carry back home if they
happen to see the local people standing
in long queues for getling a town bus either

. The Original speech was delivered in Tamil.
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for coming to their places of work or or
going to their residences. It should be
appreciated that the rich people as also
the moderately well-to-do people have their
own conveyances, but for the labourers,
working class and the poor people, the
city transport is the only means of convey-
ance for attending to their work. The
school going children and the college-
going youngsters have also to depend upon
the Jocal transport. But, even after 25
vears of independence, the Government
have not been able to provide adequate
transport facilitics to the people of Delhi.

You are aware, Sir, that the Centre has
been experimenting with different kinds
of administrative set-up-in the capital. Origi-
nally Delhi was a Part-C State with a legis-
lative assembly, Then, Delli became a
Union Territory., The Delhi Municipal
Corporation was set up to manage the
civic affairs of the capital. For New Delhi
arca, where the Central Government offices
arc located, there is the New Delhi Munici-
pal Committee. Some vyears before the
Metropolitan  Council  was constituted
to look after some aspects of the local admi-
nistration. [ have to point out that in the
process of carrying out these experiments,
the daily needs of the people of Delhi have
so far been neglected. 1 would like to say
that at last the Government have come
forward with the proposal to sat up a Cor-
poration to manage the transport needs of
the people of Delhi.

Some hon. Moembers who spoke before
me referred to the loss suffered by the trans-
port undertaking of Delhi. 1 would nar-
rate . here my  personal  experience. |
happened 1o go to Karol Bagh on some
business and | got into a town bus. After
paying the fare, [ thought that the conductor
would give me the ticket. But till I reached
my destination, I did not get the ticket and
the fare was pocketed by the conductor.
T came to know later that this was not a
solitary instance, but such a practice had
become the order of the day in the transport
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undertaking. As I did not know Hindi,
I could not argue with the conductor for the
ticket. If this kind of practice is allowed
to continue, how can thc Government
egxpect the transport undertaking to run
profitably? 1 hope that the new Corpora-
tion will take effective steps to arrest the
growth of such unfair practices. I have
also come across instances where the con-
ductors behaved rudely with women and
old people. They do not seem to give
any respect to the travelling public of the
capital. They are interested only in mak-
ing money.

I would inform the House that in the
capital of Tamil Nadu, Madras, we have
such an efficient system of local transport
that the people have no difficulty at all in
moving about the city. The administrative
loss is also minimised to the extent possible
by the honesty of conductors. 1 would
suggest that the Delhi Transport Corpora-
tion now being set up could as well send
some of their Officers to Madras to get
training there. Similarly, some batches
of conductors from Delhi should be sent
to Madras so that they can see for them-
selves how the conductors of Madras dis-
charge their onerous duties and how they
behave with the travelling public.

I would also state that no State Transportt
Undertaking can expect to make profit
because it is a public utility undertaking.
But the losses which occur on account of
the instance | referred to earlier should be
avoided by the Delhi Transport Corporaiion.
The administrative machinery o the Cor-
poration should be tightened and the cul-
prits should be punished without merey.
I would ako suagest that political  parties
should not ir.erfere in the administration
of  public utility  cstablishments. The
travelling public should not be held to ran-
som by interested parties. The Delhi
Transport Corporation should also ensure
timely running of buses and no trip should
be allowed to be missed on some pretty
excuse or the other. I am sure that the
Corporation will keep service as its first
priority and not profits alone. I would
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also suggest that the conductors and drivers
n Delhi Transport Corporation should
be given ntensive training mn their approach
to the travelling public 1 am sure that this
new experiment will become a success If
some of these aspects are given serious
consideration by the Government
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SHRI RAJ BAHADUR Sir, I am grate-
ful to the hon Members who have wel-

comed this measure I would be very
brief, for want of time

A pomt has been made by Mr Moham-
mad lsmiml about corruption We wre
airendy aware of some mmipractices and
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i larities, etc., and we are tightening up
di In fact, disciplinary action has
been iaken even in this short period
against quite a few. More than 100 em-
ployees have been suspected of some irregu-
lar or undiserable practices, and they
have been put under suspension. This
vigilance has given a good toning up to
the administration. The income has also
increased on account of that. A Traffic
Superintendent, Vigilance, is already there
to attend to intensive checking. A Public
Relations Officer has been appointed to see
that misbehaviour is minimised or eliminat-
ed altogether. There are some suggestions
which Members have made and which I
shall bear in mind to the extent possible.

Mr. Banerjee has said that a representa-
tive of labour should be put on the manage-
ment. We shall certainly consider that
suggestion and try to implement 1t as much

as possible.

Mr, Bhagat has spoken about the creation
of transport zones and the rationalisation
of routes and services. I completely agree
with him. This is something which has
really to be done and his suggestion is one
which should be seriously considered by
the management of Dethi Transport Cor-
poration. He has also spoken about the
traffic that runs pell-mell in the country's
capital, consisting of all types of vehicles,
the trucks and thelas and other vehicles
just going together. It is a very large ques-
tion, but at any rate, this being the country's
capital and the pride of the nation, it deserves
our wurgent attention. Consistent with
our financial resources, we will iry to attend
to this problem as best as we can, It re-
quires vast amounts of investment to have
fly-overs and expressways to clear up the
traffic smoothly. We should try to sub-
stitute thelas with other mechanicatly
propelled vehicles and rickshaws with taxis.
All these things require investment. He
spoke about the construction of some brid-
3 across the Jamuna. 1 take particular
nolice of the suggestion he has made about
noglécted areas, about augmestition of
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services, elc. He spoke about the juggi-
jhompri areas, poorer sections of the people
living across the Jamuna. We have taken
notice of it and to the extent possible and
within the resources and fleet available to
us, we shall try to meet the requirements.
Mr. Pandey has said that no improvement
was there. 1 have not claimed; we do not
pretend 1o have a magic wand with us. We
have tried to effect some improvement
but what has been destroyed or, spoilt
over a number of years will take at least
some months, if not years to improve.

SHRI ATAL BIHARI VAJPAYEE:
24 ycars.

SHRI RA) BAHADUR: We know that
slogan. But [ have to finish in time and
1 do not want to indulge in repartees. If
you i{ake a one-sided view, nothing has
been done in 24 years. If you take the
resounding victory of our Armed forces
for this country in the recent 14-day War
it is in itself a testimony 1o what we have
achieved in 24 years. Mr. Bhagat also
invited our attention to the Third Schedule
or the part which empowers the Central
Government 1o suspend or cancel any per-
mit granted. Since this power has been
given not to the Corporation but to the
Central Government, it could be expected
and I can assure him that these powers
will be exercised after due compliance with
the principles of natural justice. With
these words I commend the motion.

st gwe ®o gwwmw WM 7 frwr AR
Fat iAo ?

ot TTW WY : T FEU wAw § 1w ar?
& witfea fady of o fear oar g &)

it singewe ey . Feforisr & awrer &
are & wfy w7

wit ow wgree : R avn § o e e
pifew ghivéstve, fefaivw oot &)
MR. SPEAKER: The question is:

“This House disapproves of the Dethi
Road Tratspor! Laws (Amendment)
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[Mr. Speaker]
Ordinance, 1971 (Ordinance No. 21 of
1971) promulgated by the President on
- the 3rd November, 1971.”

The motion was negatived.
MR. SPEAKER: The question is:

“That the Bill to provide for the esta-
blishment of a Road Transport Corpora-
tion for the Union territory of Delhi.
and, for that purpose, further to amend
the Road Transport Corporations Act,
1950, and the Delhi Municipal Corpora-
tion Act, 1957, and for matters connected
therewith or incidental thereto, be taken
into consideration.”™

The motion was adopred,
MR. SPEAKER: The question is:

*“That clauses 2 to 8, First Schedule,
Second Schedule, Third Schedule, Clause
I. the Enacting Formula and the Title
stand part of the Bill”

The motion was adopted.

Clauses 2 to 8, First Schedule. Second
Schedule, Third Schedule, Clause 1, rthe
Enacting Formula and the Title were added
to the Bill.

SHRI RAJ BAHADUR: Sir, I beg to
move:

“That the Bill be passed.”

MR. SPEAKER: The question is:
“That the Bill be passed.”

The

MR. SPEAKER: We will now take up
the Private Members’ business.

motion was adopied.

11-39 hrs.

UNION TERRITORIES SECONDARY
EDUCATION BILL*

SHRI SAMAR GUHA (Contai):
I beg to move for leave to introduce a Bill
to provide for better organisation and deve-
lopment of secondary education in the
Union territories specified in the First
Schedule to the Constitution.
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MR. SPEAKER: The question is:

“That Jeave be granted to introduce
a Bill to provide for better organisation
and development of secondary education
in the Union territories specified in the
First Schedule to the Constitution.”

The motion was adopred.

SHRI SAMAR GUHA: I introduce the
Bill.

CONSTITUTION (AMENDMENT) BILL*

(Amendment of article 74 and insertion
of new articles 744, T4B, etc).

SHRI FATESINGHRAO GAEKWAD
(Baroda): I beg to move for leave to
introduce a Bill further to amend the Consti-
tution of India.

MR. SPEAKER: The question is:
“That leave be granted to introduce
“a Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRI1 FATESINGHRAO GAEKWAD:
I introduce the Bill.

11-31 hrs.

R:. CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Insertion of new sections 2504, 2508, eic.)

MR.SPEAKER: Shri Amar Nath Chawla,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): The Code of
Criminal Procedure is under the consider-
ation of the Joint Committee of the two
Houses, and T request the Hon. Member
not to introduce this. The Joint Committec
would consider his suggestion. I havg

" | “ished in Gazette of India Extraordinary part II, scction 2, dated 17-12-71.
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made a request to the hon. Member, and
1 would suggest that this Bill need not be
introduced.

SHRI SEZHIYAN (Kumbakonam) :
Let him ask for leave to introduce the Bill
and then the Minister can object. When
there is no business before the House, the
hon. Minister cannot get up and object.

MR. SPEAKER: There is nothing
wrong if the hon. Member does not get
up after listening to the hon. Minister.

SHRI AMAR NATH <CHAWLA
(Delhi Sadar): In view of the assurance
of the hon. Minister, I do net move the
motion.

11.32 hrs.

FREEDOM FIGHTERS (APPRECIA-
TION OF SERVICES) BILL

By Prof. Shibban Lal Saksena—contd.

MR. SPEAKER: The time allotted for
this Bill is 24 hours, we have already taken
2 hours and 4 minutes. Shri Jharkande
Rai may continue his speech.

it wes fagry awadt (wnfez) @ e
TErcT, A AT a8 oy faw 0w w9
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AT & AT e #T qF HT Z9 FY A 2

=t wmee fw (Freow) 0 Fn oAk
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affr w1 #1 T ag7 e T8 AW
g |

it waer fagrdt awedt @ [T A7 WS R
AR F5d a9 TH F1 AW T 4 F37 |

ot oA oy B adf A e em &
1 T AT ¥

SHRI F.H. MOHSIN: We know the
intention of the whole House. People
from both sides of the House have spoken.
Not that we are unaware of the feelings of
the members. It is not necessary that it
should go to a select committee,

SHRI R.S. PANDEY (Rajnandgaon):
I support Mr. Vajpayee's suggestion. If
it goes to the select committee, some com-
prehensive recommendation may come out
of it. Otherwise, it is a private member’s
Bill and its fate is well known. It will be de-
feated.

SHRI R.V. SWAMINATHAN
rai): I agree with Mr. Pandey.

(Madu-

MR. SPEAKER: But there is no sub-
stitute motion for referring it to .a select
committee.

SHRI ATAL BIHARI VAJPAYEE:
I will move it now. You can waive the
rule. This is an emergency period.

SHRI F. H. MOHSIN: I do not want it
to be defeated. 1 would .equest him to
withdraw his Bill.

MR. SPEAKER: Are you in a position
to accept the Bill or not?

SHRI F.H. MOHSIN : We basically
accept the intention bzhind the Bill,

MR. SPEAKER: If you are going to
oppose this Bill, we can ignore the suggestion
about sclect committee.

SHRI SEZHIYAN (Kumbakonam) :
Let the minister intervene now, so that
the other speakers may have the benefit
of. knowing the mind of the Government.
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MR. SPEAKER: Once 1 call on the
minister to speak, 1 will not be able to
allow any other speaker.

SHRI SAMAR GUHA (Contai): The
whole House has expressed almost unam-
mous opimon that the spimit of the Bull
should be carned out. Here and there
certain changes may be necessary For that,
the suggestion of Mr Vajpayec may be
accepted The difficulty 15, if the nunister
says he will not accept it, the Bill will fall
through.

MR SPLAKER* He has already indica-
ted it. If you want, we can have more time
for this Bull,

How much time do you want?

SOME HON. MEMBERS [Iwo houws
mors.

MR. SPEAKFER. All nght,; two hours
more

Shri Jharkhande Rao to continue his
speech
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& wo firr wy wwdw wooT 0

SHRI N. K. P. SALVE (Betul) : On a
point of information, Sir. Are you ad-
mitting the Motion by waiving the rules?
Are you admitting the Motion for consti-
tuting a Select Commuttee?

MR SPEAKER: That is too late.

SHRI N. K. P. SALVE : May I know,
Sir, are you admitting or not, by waiving
the rules?

SHRI SHYAMNANDAN MISHRA:
There 15 demand for this from the other
side of the Housc also; the House un-
animous.

SHRI N. K. P. SALVF: If you admut, I
have a suggestion to make on this. This
Munister has admitted, without disclosing
his mmd. ..

SHRT INDRAJT GUPTA (Alipore).
How can he admil, without disclosing his
mind?

SHRIN. K. P. SALVE : That ison the
assumption that my hon. fricnd has won and
on the assumption that the hon. Mimster
has a mind. Anyone who has a mind wall
always be with the spint of the Bill. So,
I would like to come forward with this sug-
gestion.  If the hon. Minister could assure
us that Government will brmg forward a
measure of their own accord, then in that
case, it will be a very amicable setllement.
Otherwise, we are likely to be put n an
embarrassing predicament on the motion
of Shri Atal Bihari Bajpayec, because for
long we have paid lip-service to our mar-
tyrs and it is time that we do something to
them...

MR. SPEAKER: I did not sllow um to
speak,

SHRI N. K. P. SALVE: It is not a
speech, but it isa sensible suggestion, and
sometimes you should entertain some

sensible suggestions also.

@t waw fagr sl : wwmw  AAY,
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SHRI SHYAMNANDAN MISHRA:
It is the unanimous wish of the House.
It is the unanimous request of the House.

weaw wpvem & oowr g @ X
afer wy woer W sEERw g ?

@t srw fagrd wwddt ; wmw owx W
welt wgrey gfegwer ¥ v K

wEw ey ¢ I o gfawer o
&1

ot wrw fagm awdd @ aE WE I
T T F B oag fex ¥ faw v X
B

st QWe qWo Wighew : AT amr WY &

WEOW WEWW Iy Fr' ol e

What is the consensus of the House?

SEVERAL HON. MEMBERS: Notice
may be waived.

MR. SPFAKER: The consensus 18 that
this motion should also be discussed along
with the motion for consideratien. Al
nght, et 1t also be moved. But what con-
solation will the Hon. Member get out of
this? The Hon. Mimnister is not accepl-
ing it.

st sew fagrdt wwddt : maw i,
w19 qE wm A da e dfam ) a ¥
arx & ¥y wrwy AT & A wEhw AT o e
i, g9 I 97 GATT A% T

MR SPFAKFER: The Hon. Minister is
not agrecable to any proposal for a Sclect
Commuttee.

ot srw fogrdt wwddt : v ww W @7
wz Afag | aw 727 & T AT @ve W
T |

www wgnew ;- 57 s fer & ~ wriw
BT T fau & 1 W Wi vy et R
o o1 R Wy graw grem 7 e s -
#z w faglte e aTeY war et gl 7

¥1o iy w0 (WAAYR) © W AENY,
wy & v foitmw wr awdr wor ¥ falt ey
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[wre Wfawx ww &)
gwT, of AEY qEA O WETWT WIAT WINW K
@ &, s e Wy faar | 3w faeyw ot
wm oY | gt aw e weew §, & @ amR A
*7HY ¥ AVHTY 6 6T 47X W G, I OF
Ladhc o B
12 hrs.

[MRr. DrpuTy SPEAKER int the Chair)

& s g fis wramdy fred & are & g v
AT g7 oY R W A AT & W w
# g wft fear § | ¥ TR & SR wW gWT
¥ ot T Rw A gwR g | K e
RtmA W g | agr Ty swgwr k1 AfeT
Nemgr ¥ Aem-raw s § fel
stve & faefy g w7 v g & o el s
fredt weg w1 1 fReY ST & wE T ST g
§ v fieeft & wwewore o gaT & |

a¥ N KA T g9 A & 1 T e wiew
AT W g AR f g Ex A g
WEAT §HA A A T WTO ST Fe
WTTT %) gfiz & TN wae & vy oF 5 T
fem | & 1914 91T 1930 & TR W AR
afgenre fiear ut &fire wror ot o A & &
1914 9T 1930 ¥ T & Wiy ferar ot
&Y At § 1 wreTow & WY IW WAL AT AT
w78 fegr s wfR T 1 oy avy A Wy Ok
o wyw aw I Sy R e fre @0 W@
A% FEwaPT HUTY & e T & & v A
awd §1 ovw yw % T e
I =hu g oY §8 ¥ g § wg g wo
atfige | wt aw g ol fer & o e
& Tw mriew AgraeT ¥ €71 va Awy § o
g% W go wo wifeT 7 g g fe k)
st i firoarsr wrer ot soeT w6 off frdes
fsrEt g o f gE X
FHEN §TU § | WET A GORIT T wrwwr §
L Wl A A ke W ®) o eiee fear fe
wam i gt ewirgr o fdc s Tw
¥ wy axrpgfe vad §) few mpepafy i
&t wrer Ay wivr 1 e el go oY o
wIW 24 W I AT 24 wN T e o e
& w1 dor wws o | $ o ¥ o vow oy
W1 QF wer gt oy W e R e sir o
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¥ fog Sw fiar omw 1 g ayr wwa ae §
K wgrwmm g fo SR wY g W %
AT WA § I oW weTe & afere airfafra
¥ g S wTaT B ot @ e SR AT
wraet § & aga g aF aroddy o & wgEe )
377 &% T 4 w7 § i O e we et
trwmammiwmfmdwherd g
HT gFAT Ty A6 ¥ vw A oAk feg
¥ e w0 AT 8 ot ¥ o oy Fadaw
AT TEE GO § GETT IT T WA ¥ AT
Wiy fag omd § ot ag weEt ar Eni o A
widt § gt ot gx st Fww ant At wwgw
Hhr W R oy SR ¥ O o e § 3
FT AR |

H HuE § gt 9 0% arw Wy 54 af, g
HTET & wET i ST WORTC E9 TH ST T 61
fats & o ww wmEt g fawrr W, S
5o T § wgy wan &, A T wEA ¥ AR Sy
Tk I W vt 9 fawr s o seiane
faitaw sroere & 9 o ford ag fadime
o &, e g &, TR & apow e a vy
oYW A/ | TR TFE TH STHTT T AT A
& w\< ag amar st § e worer wifedew & ag
frita ag & wroeft & AT AT W O gAY
# wE wrafer ey @t e fis ag oo fardas
WY T W | O SV R AT R T
e T & ) ST YW nAn § g T e et
§ o & ge gardw Wrwgoge
& ¥ ea® g & § 1 g Y ag fy e
wre & ey wr g afes womr s gEy
g fis ot o 3% WA A sfew apae
w7 | 3 S 9T fawre w0k woee v gae
@ ¥ iy coom wgdY § o sTRig et
o ¥ vy et sreres § e o ofieter @
g faims woaT | IW WY AT AT Y
fudms Y wrow & &% 1 qr fpe duy ol
o & g7 TaeY ¥R WA F W T wfgy s
W< g QA and ot Wl ot 2 o g ek
v fis o firdtoe war foit & amey ol feeer
¥ frrwrowTdr F W e & wrar oy Y ey W
TR A A & | wahrg vl Wi
o gt wr gd gy ¥ wdr wov
oRELEBTNL, TSt
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year, our country is undergoing changes
in many spheres, and it has become a year
of victories and on the 16th December,
1971, that is yesterday, India emerged as
one of the great liberating forces in the
Asian horizon. Today, when we pay glon-
ous tribute to the valiant freedom-tighters of
Bangala Desh and all the other freedom-
fighters and the brave armed forces of our
country, this is & greal moment which
brings to our mind the sufferings and pri-
vations of all our freedom-fighters of
carlier years, in all the liberation struggles
which werc carried out for achwieving
our own independence in 1920-21, 1930-31,
and in 1942 days. There was also the great
naval muntiny which took place yust before
the independence of our country and also
great [ight which was carned on by the
INA soldiers, under the command of Nela-
ji, who fought for India’s independence.

Besides these, there were other liberation
struggles which were carried on 1 the ex-
State arcas, those princely States. In
Orissa, we had one of the biggest struggles
in the Ranpur State; because of the provo-
cation and oppression of the British politi-
cal agent Bazdgette he was murdered and
then a reign of terror was let loose on the
people of Ranpur. Raghu, Dibakar
were execuled and many more got life-terms
of sentence. Many of the people were
fighting in the ex-State areas like the
peogple of Thuabari village in the district of

engaged in what was called the States
People’s movement in those days. The
fights in the States of Dhenkanal, Talcher,
Ranpyr, Daspalia, Navagarh and Nil-
giri and ofber regions, the ex-State areas,

g
=

last, afier many years, the ex-rulers

purses and privilegs and thus we have put
an end to thost evils perpetrated by those
ex-Rulers.

Here, [ may bring to the notwe of the
hon.Minister that Prof. Sakscna has brought
a Bill to which we all agree in its principlcs,
and the hon.Minister has made 1l very clear
that the Government 1s 1n no different mind
as regards the spint of this Bill. We all
agree with the principles of the Bill. The
Government of India, in fact, have gone &
litile out of the way to help the political
sufferers; that is, where the Stale Govern-
ments have not been ableto helpthem, the
Government of India, in the Ministry of
Home AfTairs, have gone out of the way to
help at least from their own funds, when-
ever the occasion arises and whichever case
came to their notice, those political suflerers,
freedom-fighters, to relicve them from their
abject poverty and suffering. Therefore,
there is no different mind on this score, s0
far as the Government of India and the
Congress Party, is concerned.

Now, take the case of the Orissa Govern-
ment. They are paying only Rs. 30 to
Rs. 40 each as pension to the political
sufferers who fought for the independence
of the couniry. Agam, it so happened
that this pension became subject of politcal
discrimination also. Thatis to say, sud-
denly, when a different Ministry came—not
the Congress Government — the pension
of almost a thousand of them was suspended.
Even this Rs. 30 as pension was suspended.
Therefore, it is better that the Cential
Government really comes forward with u
kind of comprehensive Bill in this matier
for providing the freedom-fighters with a
suitable amount of pension in the entire
country.

We are aware that the Prime Minister has
dochndghthdhhgoiuslomkmw the
25th year of its independence next year,
and the celebration of the 25th year of in-
dependence next year assumes greater
importunce because {ndia has already
become & liberating force in the whole of
Asis, in this subscontinent. Therefore,
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1 hopc that proper consideration which 1s
due to those freedom-fighters, who had
laid down their lives to achueve independence,
and those who have suffercd in many ways
for achieving independence so that today a
strong and independent India  has ulti-
mately risen lo this height in 1971, will be
given to them at this hour,

1 would submil to the hon. Minuster that
so far as this pension which is givén to the
ex-prisoners in the cellular jail in the
Andamans 15 concerned,—therc are about
20 in Orissa—they should get it. The
Government of India 1ssued some advertise-
ment in thc newspapers saying that the
political sufferers should apply for pension.
These freedom-fighters aie living In remote
villuges. We have tried our best to contact
some of them, and have pointed out that
an advertisement has come and therclore
they must apply If some of them aic not
able to apply 1n time in Orissa, 1 requesi
the Government lo give them a hitle moie
time

There are many fieedom fighters who had
participated in the State People’s movements
in the ex-State areas and they are in acute
financial difficulties, Some of them have
not applied; they should be given more tme
to apply. Are they not entitled to get this
pension?  In Orissa there are about 10,000
such political freedom fighters and I do plead
with the Government that they must come
out with some kind of a measwe in this
House soon. The Government should dec-
lare in this House that they would bring
forward a comprehensive Bill in the next
session. 1 think the freedom fighters of this
country will be greatly obliged But 1t 1s
not a question of obligation; 1t 1s our duty
to the freedom fighters in the country that
Parliament in 1971 redeems its pledge to the
frecdom fighters in the country. With
these remarks, I support the Bill,

SHRI SAMAR GUHA (Contai): 1t 18 not
only a sad commentary, but also a shumne-
ful commentary on the part of the Govern-
ment and also on the part of all of us that
cven after 2} decades we have not been able
to discharge our minimum elemeatary ob-
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ligation to the freedom fighters of our coun-
try. The edifice of our freedom has been
built on the blood of the martyrs, We
have not been able, even now, to show what
1s absolutely required of a dignified nation,
a free nation, 10 show honour to our freedom
fighters, to give them a place of glory in the
history of our national freedom. Today
in the background of the national revolu-
tion in Bangla Desh where the fighters for
independence have embraced martyrdom,
it 1s more than ever necessary that we lose
no ume to discharge what 1 have relcrred
to as the eclementary national obligation
1o our freedom fighters.

I have had a talk with the President of the
Bangla Desh Government, the Prime Mini-
ster and the Home Minster  You will be
pleased 10 hnow that even before they got
power m Lhen hands, even before they had
shifted to Dacca the capilal, they have
drawn up a hist of names of the marlyrs
and ficedom fighiers and a plan how to de-
corate them and look afier the families of
those who have sacnificed then lives and
those who have been incapaciated while
participating in the freedom struggle and how
they will take care for thenr future, They have
told us that they were going o raine monu-
nients in Chhiltagong where Surya ben, the
great lcadet of the Chittagong Raid Case
had laid down his hife. They are going to
eiect monuments in the jails of Bangla
Desh for the martyis of the pre-inde-
pendent days. Bangla Desh was really
Centie  of the revolutionary move.
ment in those days: it was from Dacca
that revolutionary inspiration rudiated all
over the country.  They are going to honour
not only the revolutionaties and freedom
fightcrs and the young brilliant boys of the
Mukti Bahuni but even the old revolulions
who were a source of mspiration—Surya
Sen, Benoy Hose, Dinesh Gupta, AmilDas,
Pritlata Waddy, who laid down their lives
for the freedom of our country. They
are remembering ther but 1t requires us to
temind the Government and remind our-
selves, after 2i decades of our freedom that
we have to honour our {reedom fighters and
we haveto look after them. How many of
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them are living 1n what pathetic con-
ditions, you may not know. But the old
revolutionarnies were very digmified. 1 know
that many of them will not beg of you for
Rs. 50 or Rs. 100, but it is our sacred duty
10 save their lives. 1 know that in Bengal
and other States there arc old revolutionaries,
aged 80 or even 85, with nobody in this world
to look after them. Recently a sadan has been
built near Calculta for some of them on the
basis of private donations. not with Govern-
ment help. In the last session 1 raised this
question not once, but several times. They
have nowhere to go, they have to breathe
their last in a (ree country, for the freedom of
which they have given thewr all, but the
nation has not done anything for them, has
not got even the feeling that it should look
after them. How will they breathe their
last in peace”

Recently 1 have written several letters to
Shri K.C, Pant  Many of the revolutionaries
in the T.B. hospitals, in a miserable
condition, asking for some help from the
Goveinment. What is the Government
gving? A lump sum allocation of Rs. 250
or Rs. 500, not more than that. What
can they do with it? They can Jdo nothing
with this meagre help.

You probably know that the Government
has given something to the Andaman pri-
soncrs, but that also was done after a long
effort in this house. ‘Thewr number 1s not
more than 300, Again, you will remember
that @ Commilice of this House was consti-
tuted to go 1o the Andamans and see how
the Andaman Cellular Jail can be pre-
scrved, how a monument can be raiscd there,
how we can honour our revolutionaries and
martyrs. |t was agreed that Netaji Subhas
Bose, raised the first flag of Indian free-
dom, in Andamans. We submitted a
report to the Gavernment. Three years
have passed, but the Government has
nol taken any step whatsoever, and
we do not even know whether they are
contemphating taking any step at all, .
The Government agreed to give some help
to those who had been for five years in the
Andamans, but now they have extended it
to anybody who had been in the Andamans,
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Somcbody was saying that the Bill was not
well drafted, but in this House mn the last
two years there were innumerable questions,
When | raised the question and said that
many of the revolutioparies whn were
80 or RS years old would be no more
hecause  the Government was  nol
discharging  its obligation  towards
them. the Prime Minister said that they
would not be allowed to die. One yem
passed, and again 1 raised the question, and
the reply was that 1t was under the consid-
eration of the Government. How long will
it be under the consideration of the Govern-
ment?  Already two and a half decades
have passed, and 1t 1s shame on all of uswho
cnjoy the henefits of freedom that we have
not been able to discharge our duty towards
the freedom fighters as a result of whose
sacrifices we arc enjoying this freedom. It
15 a national disgrace, { should say, that we
have not been able 10 honouw them or look
after them.

There are three categories of freedom
fighters, those who followed the Gandhian
hne, those who followed the revolutionary
coursc and those who joined Netaji in the
INA movement. You have done nothing
for them. The Government has said on
some occasions that the State Governmenis
are giving some help 1o the freedom fighters.
Again, 1 do not know how the Government
uttered the word “help™, because the help
that is given is not more than Rs. 50 and
very often much Icss, and only in a few
cases these pensions are given to the freedom
fighters, This is the honour that you are
showing to the freedom fighters.

This Governmenl dares to say that we are
giving belp to the freedom-fighters. Every
year we arc giving so many decorations—
Padma Bhushan, Padma Vibhushan, Bharat
Ratna and so on —t0 so many people but
during the last 25 years, the Government
did not give any decoration or show honour
to any of the freedom-fighiers. Nomonument
has been raised anywhere, It should have
been the duty of the Government {0 raise
monuments in éach metrapolis of India—
Calutta, Bombay, Madras and Deihj
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—tn honour of ow martyrs and freedom
fighters It 15 a4 vury good ign that the
whole House unammously culling acioss
party barriers, like a patriol or nationalist
who feels that we are indebted to our Iree-
dom-fighter ot Azad Hind Revolution, has
expressed the view that we have to dis-
charge our national duty Today | want a
categorical assurance from Governmunt as
1o what they are going to do, how long more
they are going to take 10 come to a decs-
son 1n this matter It the Govern-
ment say that they arc thinking ol
doing something and at least let a comm-
ttee of this House be formed to make suita
able recommendations 10 Government It
16 a question ol giving not ad but ko
Pronam 1o our treedom-fighters to mawntain
their honour Ihe Government should
categoncally say what sieps they are going
1o take and when  Otherwise 1t will be an
act not only ol ingratitudc but of betrayal
of our freedom-fighters on whose blood the
editwe of our treedom has been built
SHR! B 9 MURTHY (Amalapuiam)
Sir, toddy the nation Is being lossed on (he
waves of jubitlation becaust of the excellent
work done by our armwd forces n comb
natton with the Mukti Bahimi At a time
hike this, we should remembes what hippen
ed in the years gone by and how many
voung patnol wanted to face any difficulty
whatsocver 10 mahke India lice ) ind that
Government iy willing to concede the princi
ple, adumbrated in the Bill but 1 do not
know why they could not make up ther
mind even though thrs Bili has been before
them tor the last 6 or 7 months  As a
matter of facl the ficedom hghters are the
bamc persons who have comstructed a nuw
Inths  Theretore tiaere sheuld be manu
ments erected eservwhere in the «oumiry
Ir may be leit ¥ the villaees 10 constiie
thesr onn momimenls n memory of the
frredom-fighters of those villages so thar
postenity may remembe: them But it 1 the
duty of the Go.crament tos. that
21 the State and distric| level and f possible
ot the taluk evel monuments are  erected
s0 that ow children may know how ow
people had fought sgaivst the Briwh
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peridlism to se. that the Briish yoke s
temoeved from India

1225 hrs

Mg Setantr In rhe Chan
These monuments are very essentual so
that  posturity  will know the patniouc
pursons who sacrificed everything and lad
down therr lives to achieve trecdom

1 would not like (o say that the Govern-
ment had not done much The State
Governnwnis have dlso come forward o
help the fieedom firhters But that 1 a
very petty tnd parsimonious help  Fach
man ha- 10 go and gut a certificate from some
Coneress organisauon and approach the
Colictor or the Tahsildar as the case may
he and gu there umptecn (imes in order 1o
get hunwell regstered asa trecwdom hghier
The word  political suiferer must be
removed from the records of Government
The woild ‘(reedom hghter 15 a proper woid
that should be gnen to those patriois
persons who sacrificed everything and died
for winning the freedom of the countiy

Another pont that | wouid like o place
before the House s this They say that
they want to give political pension [t will
be very wrong 1nd derogatory to the spint
cxhibited by the revolutionaries o say that
wt ait giving them a pension Tt must be an
honorinum tredly given and  gracefully
accepted  Both the Central Government
and the State Gonernments must see that
hefore we celebrate “ilver Jubilee of our
Independence next year a tull list of the
licedom fighters 15 drdwn up and then names
displaved at impottant places

1 astty 1 would hike to know whether the
Government 19 acceplting this Dill as it w
or whether they are going to refer the Bill
to a Select Commuttee or whether thev are
going 1o bring forwaid another Bill incor-
porating the principles adumbrated m Mg
Saksena « Bill «o that there will be no diffi-
culty in future

One thing 1 must say that the whole house
18 betund this Ball  There is no difference of
opintonn on party affiliations Most of
them have been freedom fighters There.
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fure, the Government should respect the
wishes of the House and see that etther this
Bill 18 recast or a new Bill 1s brought before
the House so that the obligation of the nation
to these martyres 1 fulfilled

st ofequfry dwgelt - (feritl-mam)
sy werea & off fose arw e A 0w
faw a 1 g wor ¢ o P qe g froaw
nY a7 ATafer faw ¢ ofv pTR gD AmE
for Y & et ¢ afe zardt gy F farr
#AHT 197 2§ FATE AT AT # At w wSI
rrnfe v fad w1 emy Avawr qreA TN
T, &9 van FEr 1w fAEew g7 # o arer
TTETT AT OF q1HIEN GrezR AT gw ¢ vy wafa m
Aqre FrdAT arfeg | AT A IS AT AR A
% a7 up fa orew wreen faqgr T A 41 2
wt ¥ Ao a7 W b forgm gAY aml w AT
OO A of # I7 A1 I0 2ATT quTraen
AT AT | TAF WATAT AT OEW ATHT AT
RN BT F o A

MR  SPEAKLR You will continue
later on  The Prime Mimmster will make a
statemen! now — —

12 29 hus

STATFMENT RL INDIAS DICl-
SION TO CFASE OPERATIONS FROM
2000 HRS ON THI 171H DLCFMBER,
1971 ON ALL FRONTS IN THE WiST-
ERN SECTOR

THLC PRIME MINISTER, MINISTLR

OF ATOMIC ENERGY, MINISTFR OF
ELCCTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTLR OF INFOR-
MATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI)
Mr Speaker, Sir, on March 31, 1971 six
days after the greal upheavel n Bangla
Desh, 1 bad the honour to move a Resoly-
lion i thus House

1 saxd then that Inda’s permanent interest
m peace and our commutment to uphold
und défend human rights demanded the
immediate cessation of the use of force and
of the massacre of defenceless people of
Bangla Desh. I had called upon all peoples

4and Governments to take urgent and cons
stiuctive steps to  prevail upon the Govern-
ment of Pakhistan 1o immedhately end the
systumatic decimation of a people [ had
concluded niy sratement by expicssmg the
profound conviction of this House that the
historic upsurge of the 75 mulhon people of
Fast Bengal would triumph  We also gave
an avsurance that their strugele and sacrifice
would receive the whole-heaited sympathy
and support of the people of India  Today,
the pladge we then made together in this
Hous and 1n the vountry stands 1edeemed

[t 1s natural that the people of India should
bu clated We wan also understand the
gieal reoring of the people of Bangla
Desh | share the dation and the joy
But as the Gata say  nerther jov nor sorrow
should (1t the balanee of vur equamimity
or blur our vision of the future

All thove who have borne arms all those
who have beun invalved m the planning and
direction of the operations, all the peopls
of India who have responcled so genetously,

these aic to be thanked and congratulated

It v & victory but a victory not only ol
arns but of wdeas [he Awkei Bahim
would not have fought so daningly but for
its passionate wige for frecdom and the cst-
ablishment of # special 1dentity of Bangle
Duesh  Our own forues would not have
been se funless and relentless had they not
been convineed of our cause

India has always stood for breadth of vist-
an, tolerance of the points ot view of othery,
of being m the battle vet above it.

We stand for Democracy, for Seculansm
and for Sociahsm Only this combination
opens the way for full freedom, gives protec-
uon to the weaher sections and provides
opportunity for the growth of different
personalities

We beligve that mo naton can be built
on consepts which are negative or which do
not have meaning for 8l its people. Ln-
fortunaigly, Pakistan has based s policies
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~on hatred for, and confrontation with
India.

_ MWhile we re-dedicate ourselves to our
ideals, I hope the people of Pakistan will seek
& path which is more in keeping with their
sircumstances and nceds. These 24 years,
we have heard many aggressive speeches and
much abusive and false propaganda against
us, We cannot believe that this is the true
voice of the Pakistani people. Thev have
been kept in darkness by their successive
regimes. We want to assure them thal we
have no enemity towards them. There
are more things' in common between us
than thosc which divide us.

We should like to fashion our relations
with the people of Pakistan on the basis of
friendship and understanding. Let them
live as masters in their own house and devote
their energies to the removal of poverty
and incqualities in their country.

“'T is this sincere desire which prompted
us last evening to instruct our Army, Navy
and Air Force to ccase operations from
20,00 hours today on all f{ronts in
he west,

I am grateful for the support which all
political parties of the country have given
during this difficult period and specially to

" this initiative on behalf’ of peace. ;

This offer was communicated to the world
community by our Minister of Fxternal
‘Affnirs, Sardar Swaran Singh in New York.
We also had it formally conveyed to the
Government of Pakistan through the Swiss
Embassy.. We hope that the pegple and the

 rulers of Pakistan will appreciate and re-
cipmn this offer.

. l‘hemnsequmces wlnch woutdﬂowfrm
arsilu.retodnsowlli rest squarcly uponthc
military rufers of Pakistan. However, re-
gardiess -of what happens on the wesiern
front, let°us not be complacent. The com-
'Mmﬁwﬁﬂywﬁmmmﬂm

plex proviems.  We must be very vigilantio

amdww&vmdwww
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above all, the fundamental beliefs of our
national exitsience. E

=t wew fagrt wovddt  (wnfer) @ E
T Atfen feor # e o pr qr wwt s AT
T HAY 41 qE FEen S A e gg-faom ¥
T AR ATAW 6 AL AAT T T AT S
B g% gg-faom A wd, 9 o we g
# s i A e e xR g@ A @ W R g
# wmran § i wro gwa Ty av 330 FR w1 A
% faa® g0 WU a1 S ¥9 § 5 8% |

MR SPEAKER: We will look into it
later,

SHRI A. K. GOPALAN: (Palghat) : Mr.
Speaker, Sir, on a point of procedurc. we
have to say something...

MR SPEAKER:
body.

| am not allowing any-
I am not allowing speeches.

SHRI A.K. GOPALAN : There is a
certain procedure. The guestion is when
leaders of groups are called and they decide
somothing, whether when some members
of that group does not agree, this procedure
must be stopped. Those leaders were
present; | was present I undersiand that
the Member of the Jan Sangh, Mr Pitambar
Das not only agreed, but he said that before
Yahya Khan makes a thing we must do it.
On behalf of my party, if 1 say something,
‘f | am wrong, it must be discussed there,
The procedure is not that the party leaders
are called and they agree on something and
again they take it up in the House. If such
a procedure is allowed to stand then there
is no usc calling the leadcrs. )

st waw fagrdt wwddt : wegw WA,
wr Fray forder g% (o v § fw e & apt
Frifes gy o ofve iy oot ¥ A R dow
& & wff war 1 wwe o guny, wfafAfu @ IR
w1 s I Folem owim f6d &)

MR SPEAKER: This is not the proper -
lime, . 2. B R e, @
SHRI INDRANT GUPTA (Aliporc):
‘What Mr Vajpayee says is not corract. l'hi,\;-
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was not present in the meeting, nor was | and  Minister should be very considerate to my

S0 we are on egual footing. We have care=

fully checked up reports from all the Mem-
bsrs who were present and the leaders. Two
Members were present on behalf of Mr.
Vajpayec's party,—Mr Pitambar Das and
Bhai Mahavir ji. Everybody knows that
declaration or announcement—the text of
it-—was gone through line by line, even
certain changes were made by agreement
and the whole thing was approved. No-
body objected to it. Mr. Vajpayee cannot
come now and say this . . . .

MR SPEAKER: 1 think propriety de-
mands that . . .

SHRI S.M.BANERJEE (Kanpur): Some-
thing wrong in their leadership.

MR. SPEAKER: This should not have
been brought. There may be many after-
thoughis but this should not be brouzht
here. 1 am not going to allow i1. You
can have it later on. 1 have another pro-
gramme

it wre fagrt aradr
wrE AT 209 |

¢ OWAT T AFT FI

12.39 hrs.

ANNOUNCEMENT RE. MEETING
OF MEMBERS OF PARLIAMENT
IN THE CENTRAL HALL TO

FELICITATE THE PRIME MINISTER

MR. SPEAKER: 1 have a very good
news that tomorrow at 4 O'clock. all of us.
all sections of this House will felicitale
the Prime Minister in the Central Hall and
it will be my privilzge—of course, I am not
assuming it mysclf, but there was a suggest-
ion of othcrs also,—that I shall be presiding
over it.  Thereafier, because [ shall be pre-
siding over it willingly, 1 will be. At Home
also to all the Members. [ .was thinking
of going to my constituency and 1 -hoped
by that time T will give the news of ¢ease-
firc also. Most of the war was lought in
my constituency., Amritsar district, during
the last war and this  war also.  Because
I do not speak in the House the Prime

constituency,

SHRI ATAL BIHARI VAJPAYEE (Gwa-
lior): Becausc of the war, the hon. Prime
Minisier cancelled the tour of my constitu-
ency. Let her visit my constituency.

MR. SPEAKER: 1 shall have to take him
to the border areas so that he may chang:>
his views some time. Except a few districts
we do need to carry all the Members to the
border places so that they may know what !
a horrible thing it is 10 go 10 war.
12.40 hrs.

FREEDOM FIGHTERS
ION OF SERVICES)

(APPRECIAT-
BILL—Coanid.

st afequiR Gast 0 (ferdimram)
# faea < van A fa ST 1972 % 29 grardt
1 fa=a 7 siael wAr 71  Tafas qre aver a1
Fifzd f& 1972 & wrwET 1 7t FEm AT
Farfant #1 9941 gziwlT afm #@ § fan,
I9% 9fF AT FAFAT 9%z F73 F fan, wqpv
qIYFETT T% MM FZA 20| O JAT A7 7
AT FALRIT T AWFA FEAFAAT FEriaAr o
g9 ¢ SA17 7 A IAE1 wwWfwA 77

g gATA 47 ¢ 6 s wimEn o &
JaTa (a1 2 197 2% &€ FarfowT O 39T v
Tarfya F9 #1 f2or ¥ 290 3207 A0 | gral
FT AT 39 9 TFI7 F1 412 ZA7 Jiiz7 fr 339
FATAT 97 FZT AT FwAEAT 17 & fAv 7eh
arq §AHI 7F §, T a9 |

AZA T AT JE F5AT GAT K 97 A7 FiA
7z 74 ¥ WX A | WAZ UIAE F A 1A
AW AT IART GA T | T AT F Wi
frarft  =1e aiFdgear ar wifassr 7 77
THT SHTL F AL F 0L AATFT (872H #0%
WAT &1 AT A4 & HOGATT T FH AT TE AT |
Afearanar #18 F WreH1 AT F FZAT AT F
fam s frg 3% 7 wzwns Az w1 Az 9
WIET AT WE AT 1 7w faErer am T Are ozt
TT 1912 W AT TR AT BI7 T ATE MO0 4
HEATTRT WO A IR AA T g 2T

.
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[eft afquiare deget)
Fegrdt o F oft ¥w gy % 8 4 Foer o ey o
9T, AR AT FEAT A% AT L Azt & o
firfrae: fon wor @few g€ aw & w99 A
Y guA ¥ qfare §1 91 9 e €, 9 e
felf 1 me7 wEY & few w8 T A
wifz &% o= ¥ ¥ foad TTTR T A
srrewe 1 T b A et aam
& fam, oy sy g Wifid | e e, L

12.42 brs.

ANNOUNCEMENT RE. SITTING OF
THE HOUSE ON SATURDAY, DE-
CEMBER 18, 1971,

MR. SPEAKER: Tomorrow, most of us
are here. What if we sit tomorrow for iwo
or lf'nree hours? 1f we sit for a few hours
tomorrow also, we can have more time for
discussion.

SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: So 1 must say in ad-
vance that we shall be meeting tomorrow.
What time shall we mect?

SHRIR.V. SWAMINATHAN (Madurai):
We can meet between 2 and 4 p.m.

MR SPEAKER: So, we shall be sitting
tomorrow 1o avail of the time from 2 p.m
to 4 p.m,

As for the business, the hon Minister has
already announced the business, and the
Order Paper will be circulated.

' 12.43 his.
FREEDOM FIGHTERS (APPRECIAT-
 TON OF SERVICES) BILL—Contd.

FER Wﬂ'ﬁﬂ (Fegf-agum)

L REeregE R T wrgn g 1 A dr
| e g e wre v fewrrlf, e e
3w 8 wiew faed ot g Aeaer e

LT LI 15 wwy, 26 7wt T B T O
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o3 frdte wfafa W o) gv aa, o ard
org fr A W Ty wndfam w1 dewy
e I T

vt w Wit &, 3% o afcre & #m
¥ aga o qw F ¥ Iy AvT Y dww
TR wreTe A § 1 & ot et oy A £
At wft gl A TR § . arv e wR AT
A A AT Arg Agr e F . Iy Ifew
v § WY e S dwa g7 e faeh
Ay =nfigdt

ferer dfafadre o g%y faeet afgd
awai #1 fuen ®F gfaay grft wifg@ o g
g1 gfeum foeet anfen ot fe faumwl W
T AT T T AT A0 & 1 & Ay Oy
T & WYC g T e W) 5 e e
%\ foqg Oar w0h g7 I8 wfA v gawar
T AT THA FL TR |

7w favas J@AT AT AT 97§99 FEAaar
FavFrai, ST TS, I e W ey & whr
FETTY FERAT T GAF A

wwEinams & fag v wwds woor g A
frdm v ¢ i afie rowre ok gy faer
TE §wEd T At dar & o fesa wre
wwdrAT & s g e ag e farer R
L

wft e o (o) ¢ e fadae
w1 & o o ¥ wvg "y g f

sit wfer e (=ferwr fawslt) @ oro o g
TIEZT T | WIT WA AgW B W |

s s & gt 3 dar o o f
g, Teiifere &% qgd aw ged fom agrar g

12,46 brs.
[Surt N.K.P. SALVE in the Chdr]

it o wg ofd o g owfie a, ae
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Z fx 3w feAen dan o wen o gt
Zar o =1 amEerw 7 AfEE o Zw o AT
I TP T A T AT ZA Eem fE oA
I fam qm e 20 14-15 WEA 1947
F1wew fa ¥ 2w A go 4 W a9 dfegE
TRTAET A3T A7 AfFA T a7 77 AT AEAL
T F1 o1 wf ¥, fa=z' 17 =1 avay #1971, faa,
et mife &re 4f, d%2f & q¥ 4, #F7 ITE0
T AW WO ¢ OAE 9 w42 | ZW SR
sfa =gt g &, sfer €9 % g wa
FIA € a1 IH A7 FT W1 ZH BAH AT TiEH 16
nF weE ez Sfwgi w1 i oagfa 4 g,
WEIE {0, ST HIL A0, ETAET F 7B 07 T g6
a7 gFrfoa foear s arfs ww e d@afaar
IAY AU UEW KL A6 | AZ AT 2w T
TE WEIR AT WA A% F ZAX WEE AT
TAIZT FEAT | T I & AT AZL FAT | AT
T £ erT=mar ¥ fam, avq F Az A O,
a7 & wramg 7 9T 9 & 2390 AT A9 F AT
A% W F a7 <fvm ary g, (e avg wwa 94
werEl &t Afeai | fwEr w1 7 az o Fa,
“WIEIST & WSl 97 A 2T A W, T 97
fiea aret &1 a8t A o Zmr 0§ A
FEET & TEAT AT R #an wET 08 w5 ae
&1 T AT 7w e 3 3 S AT
FE R\ TAT ALY, WAT WEITT TABE SHATL FA
A OFE AT F 4AT T AT WA wEr
SEr 2 A owar fr fawm Wl &
95T | WERT F W OF oA 9% WT
38 ¥t 3w dizT §, ag I 1w Ad g
TIW TR TR & | IAFT Ao g 7z fam
TH HIA T TITET &1 A8, AT AR &1 W0 | AT
frmares e, fogin 1z fadas az3 &
ATRA TET §, UF AEA TR FITH GIEET 2
az A9A o g% 78 A=A § 1 2o AifEE Im
T, A Tor ¥ 937 &, wodt arEAn e1ea
F 51 = faari & gzafs & wraaw A aar
g g afrAgmy = @ gesa B
wafe ATA T AAT & | FAA A FH A 2
e % (A9 AT F=9i A0 e @i F g
AT A 2
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21T 9M zaY 2w § feae wfeat &1 fagEm,
79 "1 912 S 459 g0 | w5 A8 a3
=7 #F g 2 fF F A1 v B feafa § o w2
2, B zd-wdr qmdr § vz 7 € 3w fam
S @ E A AT 2, TR qraA faAAr 3o
a3 ?

™ T ® A e mEmar ow am
faar-fer w22 2 1+ wfae wzmay, w27, ¥ar 26
Z 7 v wERT % "Ed A feAwAdy § oA frg
o177 21, &1 3a %1 fawrer 3 afgo | ag drgama
Fa=7 € f& 290 37% 9 W4, IAHI IUH FL
A Zrg SeFY 9@ (% 29 I F g4 w7
FFA E, a9 A% 5 F " Az wdad aa ¥
f& 2w 39 afoar g quafeaq §, (9a% gze7 a7
H TR G, ®ET 97 9% T a0 UL 47 @t F (oA
Zran

| FRARAR T AA FIT § AT ARIA b ATEAT
o A FAL IFAT A2 £ gAfan zHwr
AT TEET T AL AN AEA, FAF T AT
o0 o & =T 21 39% AW, JiAgE i
Fatdr #1 AT LI AaaE g7 ¥ fAaiw
7 @, famdr mAmm W ga 97 A &3 gn
T ATY FT AZ A A7 g1, avz s #7 ag
am A 7 “mmaemargarn wafag atgw
2", T AANZT T A, AT AL THAFAT-
FAME A T A AA AAMEZ 7 F, €49 97 A
F74, A & ApAH & GrATET AT A9 T
T A1 wrs gErr Zor g4 feafa & 7 2vAma
AfFT a7 z9 3A AW AT q7q ™ & 0 AfE
TAHT ww AT ST w@g

gafam & wAT wgr ¥ fAaa e fw ag
arF1 & frat afes Jar, a0 gy w46, & qw
A o 97 ATHETCAT AT q 4 AeAeT | K1 fA9-
aF WA AT | AT 497 faema A aggar 7
Az gvaAT 1 W Awar g fF 3@ mwran fagas
affes & 7 1 q& fown @ am| 41 g fF g
Az {37 o7 7za F qwrfae g wan, ar 72 g,
A1 77 9% 39 AT FAF  F1 414 gH 917 g
= a3 1 waia, afvar F fawg 2o fe wdE
F1 I ALOIA-AZOOAT TE, w1 ¥ fom,
S AT $ 0 g v w77 F o wradtr
spzen A1 % fadare A9, 3 T A7 S AT o
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[t 71\ wrgra @3]

WEIET ¥ ATA 97 ATAAZ AT FWICE AAH AT
am 3rF 3 FfFa 9% Aar o oA g
C I B BIE ge9 H1T ITET gtEreg feafr
T A FHA! FE AT ATF AG gE, FrE
AZT AT FFOW AT avaam 471 A9 gd, a1 fee
ATHE THT ZW T FA 0 AT IAH A
AH-TH W 4%-9% £ | fo7 @rn 7 7w & faw,
mﬁ%fwmﬁﬂwfw% AT
TITAT A1 JA1a9 TOTT & FAATE 0 IAE
O AT =TT 9y g & qoar arfEn fE
ZW TART AT AT w7 AFA F

I AT & s, fF=re @Y F, 39F A
T A9 6T Z9 F1 caaaar faam 7 9
ARRE AT GYOT &7 FUT F770 F (A0 74,
w’ﬁ?ﬁaﬁ?ﬁamq&rmﬁaﬁwsm
F1 A Bre {1f9w, 39971 FART A7 AfET
mifaw 3fer &1, avrfsm afee & 3997 2w
gmr =fze 1 7 o wAkfe F fam wdim g
o, #fET mﬂr HAZ-E¥ T 1 HEl a9 &
IART G T £ | A A MNEA & qfreE F
ﬁamqwgqq.ﬁmfﬁwﬁﬁaﬁaﬁr
TH ATAA FT T AT §, IART gW A T 2,
TE FFF W17 ATA ZH AR T AET 7 AT )

T H{AT AEET wYS fadms A ar saaear
FOH HT VAT 3, AT AIAATT HEET FT AT
fafrs AT A F1 oavdET 7 A7 oAwEr £
# vz 7 T HeT AE @y 7 §ET | a1,
AT 29 779 F1 G910 21 9% H¥ g4 ALV Ao
a7 wEEt F afA o gzt afta a0

MR. CHAIRMAN: We have only two
minutes left. Do vou want 1o make some
statement?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): | wanted to

only one point.

clarify

MR. CHAIRMAN: Afier your clarifi-
cation | shall call Mr. Mirdha.

SHRI F. H. MOHSIN: | wanted to clarify
one point made by Mr Pandey. We agrec
that we have got 1o do something in the
case of frcedom fighters; there i3 no doubt
about it. Government have already d=cid-
ed to do something for freedom fighters.
It necd not necessarily be in the form of a
Bill....{Interruptions). v may be in the
form of a scheme. [t is under the consider-
ation of the Goveinment. Since many
persons are making this point, T wanted to
clarify that the matter is under the consi-
deration of the Government.

SHRI BHAGWAT JHA AZAD (Bhagal-
pur): We have long heard these platitudes.
There is no concete scheme before the
Government and we want a concrete scheme.

SHRIR.V. SWAMINATHAN (Madurai)-
Let the Minister take the whole day. Let
him consult the Cabinet Ministers and come
out with definite proposals tomorrow.

MR. CHAIRMAN: The hon.Minister
has briefly stated what he had to say in the
matter. The sentiments of the House have
already been expressed. The House will now
adjourn Lo reassemble al 2 p.m. tomorrow.

§3.00 hrs.

The Lok Sabha then adjourned t’1l Fourteen
of the Clock on Saturday, December 18,
1971/ Agrahayana 27, 1893 (Saka)
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